
IN THE CENTRAL ADMINISTMTIVE TRIBUNAL^  . principal BENv-H
new DELHI.

CP 221/98 in
OA 726/1997 :

New Delhi this the 7th day of October, 1999
ArUnP Vice Cbairman(A)

«°S'-Se l^t'Llks^mi swaiinathan, .Member (J)

Late^Sh.Kisban ̂ band j
%sident of 92 5/7,Mebrauli, ^
New aelbi working i
artist under Respondents. ^
(None for tbe applicant ) ! |,

versus i

• o •
petitioner

-D

Respondent

Sbri Harisb Avastby,
D G.News, Head of N®ws,
I'eM Doordarsban f
Akasbvani Bbawan, Sans ad Marg,
New Delbi. ;

(By Advocate Sb.R.V.Sinba ) j
ORDER (QRAL) j

(„on.bla Shri S.R. Adlge, vice bhai^an (A,
None has appeared for applicant, we have heard

i  |!
R v.Sinba for respondents. | !

i_ ,i<=' +-be Delbi Higb Court order
2  Sbri Sinba bas sbown us.tbe Deidlted 33.9.99. a copy Of Which! is t:a.en on record, staying

rne operation of the impugned order dated 15.4.98 rn OA
No.726/97, ooiyqa is dropped.
3. under tbe circumstances CP No. /
Notices Jf e.

(SmCLa^bmi Swaminatbap)
Riember (J)

(S.R. Adige )
Vice Chairman (A)

sk


